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[Shri Achustan]
So far as my State is concerned, we 

have, as I said, to import  a  lot  of 
food materials.  Everybody  knows 
that food is one of the essentials of 
existence.  Then there is cldth.  We 
see that with regard to  cloth,  the 
raw material—raw cotton—kas been 
included.  I appreciate  the  point 
made by the hon. Minister when he 
says that the States have got repre
sentative governments, they are res- 
iwnsible people and they will con- 
«ider  all  these  aspects.  But  th* 
point is that there are'‘surplus States. 
They may think that because thôe 
commodrties would be essential com
modities, they should raise sales tax 
on those commodities because a por
tion of those commodities  goes  to 
other States.  Even though the pro
vision regarding inter-State trade is 
there—that will be the only limita
tion here—still there may  be other 
devices  adopted  by  State Govern
ments which are not deficit  Statet 
but surplus States.  They  can  so 
manage things that a tax is levied on 
those goods which go to other States. 
This will hit the people of the con
suming States.
It would have been better for the 
Finance Minister to have called all 
the Finance Ministers or Chief Minis
ters of the  States  concerned  and 
worked out a formula.  Since cotton 
has been included in the list, food- 
grains also should have found a place. 
Even now we have not  lost  hope. 
The Finance Minister has stated that 
the  National  Development  Council 
is meeting and he will watch  the 
repercussions; also Parliament will be 
sitting and we can raise our voice 
here and the matter can be decided.
.  But this is an important matter.  I 
am not finding fault with the recom
mendations of the Taxation Inquiry 
Commission.  They are qidte right 
But since the situation in India with 
regard to foodstuffs is not almost on 
the same level—though some States 
are excessively surplus and others are 
deplorably deficit—the Finance Minis
ter must  adopt  an . appeasing  or 
softening attitude  and §mm  th#

people of the deficit States that the- 
Centre will not shut its eyes ttrhea 
sales tax is levied on such materialŝ 
which find a market in  the  deficit 
States.

Shri T. T.  Krishnamachafi:  The
point raised by my hon. friend is «. 
point which I dealt with before.  In 
so far as surplus areas are concerned̂ 
foodgrains or  such  other  essential 
commodities will bear the same rate 
of taxation which the Government of 
that area imposes on its people.  If 
some other State is getting the goods, 
they can certainly see that the people 
do not pay any additional tax which 
adds to this burden.  It  is  for  the 
consuming State to make a provision 
to that effect.  But so far as the tax
ing State is concerned, it cannot tax 
the goods that go out at a rate higher 
than that levied on the same goods 
'consumed in that smte.  So again the 
question of responsibility to the con̂ 
sumer in the State is the factor un
less it be that the State is. producing 
something which is not consumed in 
that State but is only taken out and 
that cannot be so, particularly in the 
matter of foodgrains.  The question 
of the responsibility of the State to 
the consumer in the State is an effec
tive guarantee agaiît any arbitrary 
increase in the sales tax unless it be 
that something is produced which is 
consumed only far  away  from the 
State of production.  So far as sur
plus States are concerned, the provi
sion is already there and beyond that 
I cannot say anything.

Mr. Depnty-Speaker: The question

'That the Bill, as  amended,  be 
passed**

The motion was adopted.

REPRESENTATION OF THE PEOPLE 
(FOURTH AMENDMENT) BILL 

The Minister of Legal Affairs (Slifi 
Pataskar): Sir. I beg to move:

“That the Bill further to amend
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the Representation̂ of the People 
Act, 1950, be taken into considera
tion”

14-11 hrs.

[Shrimatt  Sushama  Sen  in the 
Chair]

As we all know, ]̂ecently, only a 
few months back  we passed a Bill 
amending the Representation  of the 
People Act in order to enable- dis
placed persons being .registered  as 
"voters.  That was necessary  because 
we had passed recently a Citizenship 
Act and those people had become en
titled to be voters.  But it was very 
difficult to get their  names  on  the 
voters* list.  It was to remove  that 
difficulty that we passed a Bill which 
was up  to  the  1st  of  November. 
Actual  experience  has  shown  that 
there are still a large number of dis
placed persons who have  failed  to 
register themselves as citizens.  It 
was with a view to enable them to 
get themselves registered as citizens 
that the time was extended from 1st 
November to 1st  December  by  an 
ordinance and this  Bill  has  becB 
brought forward only to replace that 
Ordinance.  I think, there would 
be hardly any discussion on this Bill 
because this Bill has been brought 
forward to enable the displaced per
sons who had not been able to get 
themselves registered  as  citizens to 
get themselves registered-  I need not 
add anything more.
Mr. Chairman: Motion moved.
“That  the  Bill  further  to 

amend the Representation of the 
People Act, 1950, be taken into 
consideration.”

Shri  M.  S.  Gurupadaswamy
(Mysore) : Just a clarification.  May 
I know where there is any difficulty 
in extending this time  up  to 1st 
January,  1957—any  practical  diffi
culty?

Shri Pataskar: The practical diffi
culty is not, of course, with regard 
to  any  particular  date.  But  the 
voters’ lists have to be finalised before 
the elections, and in proper time.  I 
think some date has to be fixed.  So 
âr as the Election  Comsiissioner is

ooncemed, he thinks that we could 
not probably, extend it  I have toed 
to see that it is extended and we can 
probably  extend it up to the 16th 
December.  I see there is an amend
ment  to that effect  But I do not 
know whether it will be pressed.  I 
shall be prepared to extend the time 
up to the 16th December, if so desir< 
ed.  Beyond that, I am told, it may 
not be possible to extend the time.
Shri  IML S. Gamiiadaswamy: So, 

you are accepting that amendment? ̂

Shri Pataskar: Yes; provided some
body moves it.

SUri U. M. Trivedi (Chittor): It can 
be moved even now.

Shri B. K. Das (Contai): The hon. 
Minister can move it

SIhri  M. S. Garapadaswamy: 
with the permission of the Chair.

Mr. Chairman: It can be moved.

Shri U. M. mvedi: This is a very 
small BUI no doubt and the object of 
the Bill is laudable.  We should not 
leave  out  any of our coimtryman 
from  the list of voters and deprive 
them  of  the right to vote in the 
elections that are forthcoming.  It is 
only an imfortunate event in the his
tory  of  our  country  that  these 
countrymen of ours found themselves 
not the citizens of India.  They were 
citizens of India in 1947 and force of 
circumstances  made  them  aliens. 
These unfortunate persons are reaUy 
the  sufferers on  account  of  our 
independence, the independence that 
we are enjoying today.  They must 
at least be allowed the privilege or 
the right at our elections.  It is quite 
in  the  fitness of things that the 
Government  has  brought forward 
this Bill.  But, I do not understand 
why it is stated in clause 1 (2) that it 
shall  be deemed to have come into 
force  on the 8th d% of November, 
1956.  No explanation  ̂given about 
that.

Shri Pataskar: I shall give it.
Shri U. M. Trivedi:  I am trying to 

find out an  explanation  from  this 
BeU.  It is mentioned in  the  State
ment of  Objects  and  Reasons that
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[Shri U. M. Trivedi] 
the  Representation  of  the  People 
(Third Amendment) Act, 1956,  was 
enacted to effect the prompt  enrol
ment as electors of those  displaced 
persons who register themselves  as 
citizens of India under section 5(1) (a) 
of the Citizenship Act, 1955, before 
the 1st November, 1956.  It was then 
thought that the bulk of eligible dis
placed persons would have been re
gistered as citizens of  India  before 
the 1st November, 1956.

Now, between 1st November  and 
8th November, there is a  gap  of 7 
days.  I have not understood the sig
nificance of this gap of 7 days.  As 
I said, the purpose of this Bill is laud
able and the hon. Minister has agreed 
to extend the period from  the 1st 
December to the 16th December, 1956. 
I do not know whether the  purpose 
can be served and people will be able 
to take advantage of this Act by the 
15th December, 1956, unless it is given 
very wide publicity  all  over  the 
country by the radio and the news
papers and all the  newspapers  are 
made to co-operate with the Govern
ment in this  respect.  Unless  it  is 
done, it will be difficult for the dis
placed persons who are scattered in 
various places, far into the  interior 
in many places  in  Rajasthan  and 
Madhya Bharat to know of,.this pi«ce 
of legislation.  Already it is the 5th 
of December.  If it were kept as 1st 
December, it would̂ be  only  mock 
legislation.  If it is extended as agre
ed to by the hon. Minister it may be 
of some use.  Even then, I  do  not 
. know whether people will be able to 
take advantage of it̂ and whether it 
will be passed before that date, be
cause this has to go  to  the  other 
House and be passed there.  I do not 
know whether by the time it becomes 
law those people would be able to 
come to know of it.  Under these 
circumstances, it will be  very very 
helpful if the hon. Minister  would 
see his way to have this period ex
tended  up to the  31st  December,
1956. He need not change this ‘Decem
ber,' or even the ‘1st’; ‘he need only 
put one ‘3* before the "1’. I hope the

hon. Minister would concede this and 
extend the time.

I see the  desire on  the  part of 
Government to be  helpful.  But  as 
things stand, the help would be merely 
.a mirage.  It will not be a very tan
gible thing that he is offering.  We 
should not forget—and we should re
member it always and anon—that it 
was on the shoulders of these people 
and the blood of these people that we 
have secured our  independence.  We 
are thinking that we have got this in
dependence for India  without blood
shed.  I say that it was the greatest 
bloodshed in the history of the world 
when this independence was secured. 
We should  never  forget  that these 
people saved us and saved our skins 
but shed their blood.  It is for these 
people that this Bill is brought for
ward.  Therefore, I request the hon.
V Minister to accede to my request for 
\ extending the time.

Shri B. K. Das: Madam, when the 
Citizenship Bill was discussed in this 
House, I expressed my doubt whether 
the provision for registration would 
be of much benefit to the displaced, 
person.  As you know, the provision 
for registration and giving franchise 
concerns more the displaced persons 
from East Pakistan because they are 
the persons who have got to be regis
tered in very large numbers, and most 
of them have not been in our elec
toral rolls.  For this purpose the BiU 
seeks to extend the time so that a large 
number of persons may be placed in 
the electoral rolls.  We have not got 
the figures from the hon. Minister as 
to how many have by this time been 
registered and how many are already 
on the rolls.  We have no idea about 
it, but I should think that only a very 
small number of  them  have  bên 
registered by this time.  I do not know 
what machinery  has been  set  up,, 
what  procedure has  been  adopted. 
The assurance was given by the hon. 
Home Minister when replying to the 
debate that there would  ̂an elab
orate machinery, and the procedure 
also would be simple, so that many
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people might get  themselves  regis
tered very  easily and  be  able  to 
exercise their franchise,  if that has 
not been fulfilled, I  have  still  my 
doubts whether the purpose will be 
achieved even by extendmg the time 
up to the end of December a? sought 
by an amendment that has been tabled 
but not yet moved. The hon. Minister 
has expressed already his willingness 
to extend the time  up to the  15th 
December, instead of the 31st Decem
ber, because he thinks that there will 
be no difficulty about the  election 
procedure being gone into if the time 
is extended up to that time, that is, 
15th  December,  1956.  Under  the 
circumstances, we have no alternative 
but to choose a date which can be con
veniently done.  Otherwise there may 
be difficulty in having our electoral 
register completed  before the ensu
ing election,

I think all these  matters, which 
concern us deeply, arise  out of the 
discussion of this Bill, and in future , 
also the same difficulty will remain. 
If there is no good machinery, no pro
per publicity,  no simple  procedure 
so that all eligible persons  can  be 
registered  within  a  reasonable 
length  of  time  and  put  in  the 
electoral  rolls,  then  they  will 
remain disenfranchised  probably for 
no fault of their own.  So, I think 
we should be satisfied that everything 
has been done for the registration of 
those people and everyttiing will be 
done for their  registration  so that 
they can come in our register in pro
per time. ^

With these words I support the Bill 
and I hope that the hon.  Minister 
will go to the utmost length  about 
fixing îs particular date.
Shri jhttaskar: With respect to the 

point raised by my hon. friend as to 
why the <iate, 8th November, is there, 
the explanation is very simple.  What 
happened was that the original Act 
had extended the period  up to the 
1st November.
It was brought to the  notice of 

Government that this process of regis
tering of  citizens  should  continue 
because people would register them

selves as citizens only if  they were 
sure that they would get t̂ s right to 
vote, and for that purpose, this pro
vision was made, and we had to issue 
an ordinance on the 8th November. 
We made it clear in  clause 2 that 
for the words, letters and figures “the 
1st day of November, 1956'\ the words, 
letters and figures “the 1st day  of 
December, 1956” shall be  substituted 
and shall be deemed always to have 
been substituted.  Therefore, there is 
no question of any gap.  The date, 
8th November,  is mentioned simply 
because on that day the  ordinance 
was issued, and that is now being rati
fied by this Act of Parliament.
So far as the question of trying to 

enrol as many displaced persons as 
possible is concerned,  every one of 
us has sympathy for  them and we 
win do everything  consistent with 
carrying out our programme of elec
tion, etc.  Every  attempt  is  being 
made to see that they get enrolled as 
voters.  I need not repeat the provi
sions which were already made, and 
it is with that anxiety that I took the 
earliest step to extend the period by 
having an ordinance issued.

With regard to the question as to 
what date should be there, the date 
that was proposed in the ordinance at 
that time was  1st  December,  1956. 
By the time the Bill has come to this 
House, I think from all the enquiries 
which I have been able to make that 
we can legititfeately, without creating 
any problems for the Election Com
mission, extend the date  up to the 
15th December.  Therefore, as I said 
in the beginning, I am  prepftt̂  to 
extend the period up to the l5th De
cember, 1956.

As regards our efforts,  even  all 
political parties, the Election Commis
sion and all others are trying  their 
best to see that all such persons are 
registered.  It will be  remembered 
that unless a person becomes a citizen 
of India, his name cannot appear in 
the electoral roll.  We all sympathise 
with this problem of displaced per
sons, who are already  there,  who 
might come again from other parts of 
the country, and we want to do our
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[Shri Pataskar]

utmost in ̂ eing that at any rate they 
get their right to vote.  It  »  only 
from that point of view that we ran- 
not really go beyond the 15th Decem
ber, 1958.

Shri B. BL Das: What is the number 
so far registered?

Shri Pataskar: I have not got  the 
exact figure, but I can  say  that  a 
large number of persons have been
- able to enrol themselves as  citizens. 
Of course, there are some still to be 
registered, but that is on account of 
the very nature of the problem itself. 
We all realise the difficulties  and I 
need not go into them.  The numbers 
are increasing every day.  It is  not 
possible to give any accurate  figure 
for today.  I can  only  assure  the 
House that the Election  Commission 
and all others, including the jwlitical 
parties,  are  co-operating  in  this 
matter, and we are trying to extend 
the date to the maximum that we can.
Shrimati  Beira  Chakravartty 
(Basirhat): May I just say a word or 
two on this  Bill?  Of  course,  we 
welcome the BUI, which seeks to re
place the ordinance.

The only point that I would like to 
make is that actually the registration 
of the elector will have to be preceded 
by the registration of the person as a 
citizen of India.  This  is  a  rather 
difficult process especially when one 
considers that there are large  num
bers of refugees in the interior of the 
villages who are being sent  to  the 
various work site camps spread out 
throughout the length and breadth of 
our State, the State  of West Bengal. 
That is why, v/hilst I welcome the ac
ceptance by the hon. Minister of the 
extension of the date up to the 15th 
December, 1956, I Weis just wonder
ing whether it would not be better if 
he could accept it to be extended up 
to the end of December, 1956.  The 
reason for that is this.  Even  the 
day before I arrived here, that is, on 
the 28th November,  I was going in 
my constituency rather into the  in
terior where I met some of the regis
trars who are actually being used by

the Directorate of  Rehabilitation  to 
go to the work site camps for regis
tering these men and women.  Ac
tually this lady told me that as yet 
tiiey had not been able to complete 
their work.  That was on  the  28th 
November.  I  am  still  doubtful 
whether they will be able  to  com
plete in respect of those who are al
ready here and who are actually  in 
the work site camps,  and  whether 
they will be able to complete the list 
of those people  who  have  already 
become citizens.  There will stiU re
main a large number of persons who 
may not be able to come on the rolls. 
They may not have attained citizen
ship—I mean even those who are al
ready here in these camps.  There
fore I think it will be a much more 
practical proposition to  extend  the 
date till the last day  of  this  year. 
Considering that  we  shall  not  be 
having the elections till the 1st of 
March, there will  be  a  reasonable 
time left for the preparation  of  tne 
electoral rolls.  In view of the large 
amount of work stiU  outstanding  I 
would propose that, if possible,  the 
Minister should accept the last day 
of this year as the final date.

Mr. Chairman: The question is: 
“That the Bill further to amend

the Representation of the People
Act, 1950, be taken into considera
tion.”

The motion was adopted.
Clause 2.— (Amendment of Section 

24).
Mr. Chairman:  There  are  some

amendments. Are they being moved?

Shri  Sadhan  Gnpta  (Calcutta 
South-East): Madam, I  am  movmg 
my amendments Nos. 1 and 2.

I beg to move:
(i) Page 1, line 9.

for “1st day” substitute *16th day”

(ii) Page 1, line 10.—
for  “December,  1956” substitute 
“January, 1957”.

The purpose of my amendment has 
just been explained by Shrimati Renu 
Chakravartty.  While the Citizenship
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Jiill was under discussion, we pressed 
-very hard for not imposing any for- 
aiality before admitting the displaced 
:p«rsons as citizens. The reason  was 
-Uiat they were as much  Indians  as 
anyone born on Indian soil and there
fore there was no rational  justifica> 
ôn for differentiating against  them 
in the matter of grant of citizenship. 
But, when  that  differentiation  has 
been made, it is very much necessary 
that conditions  should be  created 
which will enable them to be  regis
tered as electors to  the  maximum 
possible extent so that they may par
ticipate in the general elections. Last 
time it happened that literally  mil
lions of refugees were  deprived  of 
"their votes. They could not  partici
pate in the work of electing  persons 
to various representative bodies,  in
cluding this House.  To that extent, 
this House has failed to be represen
tative of the population of this coun
try.  That contingency  should  b̂ 
avoided this time.

The Bill as it stands provides  for 
•enrolment of refugees who have been 
registered up to the 30th of Novem
ber. That Is of no use and it is good 
that the Minister has accepted the ex
tension of the date up to the 15th of 
December. Even that would not be of 
much use because today we are  on 
the 5th of December. By the time it 
is passed into an Act, it will probably 
be 15th December or very near  that 
date. Before the Act is passed,  per
haps the  officers will not take, any 
steps to get these refugees registered 
as electors. Even if they take  steps, 
there are precious few days  remain
ing and so some allowance must  be 
■made so that the officers may register 
as electors the great bulk of the refu- 
■gees. That is why we have suggested 
the last date of the year as the date 
on which the registration of citizen- 
•ship should be completed in order to 
enable those  registered  persons  to 
enrol as electors.  '

I do not think there  will be  any 
-difficulty in that.  After all you can 
take  the  register of  citizens and 
transfer the riames to the  electoral 
ffolls. There would not be much difll- 
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culty. I would also suggest that  the 
ofRcers should be sent to all  work
sites, refugee  camps and  colonies 
which are called squatters’  colonies 
and to other places wherever there is 
a concentration of refugee population 
so that the registration of refugees as 
citizens may be smooth effective and 
the largest number may be  covered 
They should be sent to  the  interior 
villages. Instead of expecting them to 
come and register  themselves  and 
their families, the officers should  g» 
and do this. If that is to be done, it 
would be necessary to  extend  the 
time right up to the end of this year. 
Otherwise, it cannot be done effecti
vely. The purpose of the Bill and the 
extension of the time itself will  be 
defeated. I hope that the hon. Minis
ter will not hesitate to accept the ex
tension of the date till the last day 
•f this year.

Mr.  Chairinam:  Amendments
moved:

(i) Page 1, line 9—

for “1st day” substitute “16th day”

(ii) Page 1, line 10-

Jor  “December,  1956” substitute 
“January, 1957”

Shri U. M. Triredi: Madam, I have 
got an  amendm̂t  which I beg to 
move:

Page 1, line 9— "

/or “1st day” substitute “31st day”.

My amendment is  practically  on 
the same lines as the amendment of 
Shri Sadhan  Gupta. I had  already 
spoken at the consideration stage and 
drawn the attention of the hon. Mini
ster. I have now, with your  permis
sion, moved my  amendment and  I 
want that the words “31st day”  be 
substituted for the words “1st day”.

The difficulty is very obvious. I do 
not know what the difficulties of the 
hon. Minister are. We are not holding 
the elections in the month of Decem
ber or January or even in February. 
We do not know whether it will be 
in the 1st week of  Ma'h;h  because 
15th of March is holi.  We  do  not 
know whether they will'be before or 
after that festival.  Even  .supposing



1985 Representation 5 DECEMBER 1956 of the People {Fourth 198̂
Amendment) Bill

[Shri U. M. Trivedi] 

that they are to be held before that 
date, the Government can very well 
advise the Election Commissioner to 
have them after the 21st of  March. 
The date, 15th of December has 110 
meaning and it will not  serve  any 
useful  purpose;  it  appears to be 
merely a joke. Registration under the 
Citizenship Act has to be done. Then 
only, the electoral roll can be  pre
pared. As the law stands today, the
- date is 1st November, 1956. That day 
has gone and the Ordinance also ex
tended it till the 1st December, 1956. 
That was also passed, according  to 
the hon. Minister, on the 8th of Nov
ember.  This measure has now  come 
before this House. The House is try
ing to apply its mind to the proposi
tion to extend it  till  the  15th  of 
December.

It is only through this House  and 
the speeches that are made here that 
the people get to  know about  the 
legislative  business for  the  whole 
country. Even if the  Ordinance  is 
passed, who is going  to  read  your 
gazettes. No one knows about it.

The main question is this.  If you 
want to do something helpful to the 
displaced persons, you must be right 
earnest and give them enough time.

If you want to do it in right earn
est, then there is  great force in the 
suggestion made by  Shri  Sadhan 
Gupta. He said that up to 15th Decem
ber this will not even become a law. 
Therefore, extending it up to  15th 
December will be just putting a thing 
on the statute-book  which will  not 
serve any purpose  whatsoever  for 
which it is being  brought.  Fifteen 
days here or there is not going  to 
create any legislative  difficulty  for 
the Government, and much  less for 
the Election Commission. If the elec
tions are held fifteen days  this way 
or that way, that also is not going to 
make heavens fall down. I  would, 
therefore, suggest that  the  amend
ment suggested by me and by  Shri 
Sadhan Gupta, and supported by all 
the Members present in this  House 
just now, will be a good thing to be 
4one.

Mr. Chairman: Amendment moved̂ 

Page 1, line 9—

for “1st day” substitute “31st day”.

. Shri Pataskar: As I have already 
said, so far as the question of enab
ling the displaced persons to be enti
tled to vote and for that purpose  to 
have their names entered on the rolls 
is concerned, there is absolutely  no 
difference in the anxiety  either  on- 
the part of Government  or on the 
OpF>osition. So I need not go into that 
question, because our bona fides were 
first of all assured by the fact that 
so far back as the month of May we 
passed an amendment by which  we 
said that they should all be registered, 
by the 1st November.  After the 1st 
November, as soon as we found that 
we could probably extend some time 
an  Ordinance was  issued and  the 
time was extended up to 1st Decem
ber. It is not a matter as to whether 
there is provision in the  Ordinance 
which would  enable  those displaced 
persons, who have not got themselves 
entered firstly as citizens and second
ly as voters, to do it. I am sure, as 
our sister Shrimati Renu Chakravar̂ 
tty said, the  people are  trying,  as 
far as they can, in that direction. Of 
course, the problem is enormous, and 
I cannot guarantee that, to whatever 
date it may be extended, there  may 
not be any displaced persons  whose 
names are not on the roll.  That  is 
clearly  to be  seen  even  by  the. 
amendment itself, I am glad that in 
this case the amendment itself  halt
ingly suggests that it may be the 16th 
or 31st, because there is no difference 
of opinion with respect to their names 
being brought on the record. The only
• difference is on what is  administra- 
tivelj' possible. Considering  that we 
have to rely and be  guided by  the 
advice of the  Election  Commission̂ 
and the Election Commission is clear
ly of opinion that the utmost to which 
we can extend the date will be about 
the middle of December, that is the 
maximum we can do. If after that the 
date is extended the Election  Com
missioner does not think he can  see 
that all those names are covered  on
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the electoral roll. I think it is much 
better we should rather be guided in 
these matters by the opinion of the 
Election Commissioner who has to do 
all these things. I think he has been 
holding consultations with the differ
ent parties also. From this point of 
view it is not a question of this Gov
ernment, it is a question  more  of 
administrative convenience  and  the 
maximum we can do has been done.

Therefore, I am prepared to accept 
the first amendment of Shri  Sadhan 
Gupta and not the others.

Mr. Chairman: I slwll now put that 
amendment to the vote of the House. 

The question is:

Page 1, line 9—

for “1st day” substitute “16th day”.

The motion was adopted.

Mr. Chairman: I take it that the 
other amendments are not pressed.

The amendments  were, by  leave, 
withdrawn.

Mr. Chairman: The question is:

“That clause  2,  as  amended, 
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added 
to the Bill.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the BiU.

Shri Pataskar: I beg to move:

“That the Bill, as amended, be 
passed”.

Mr. Chairman: The question is:

“That the Bill, as amended,  be 
passed”.

The motion was adopted.

finance (NO. 2) BILL AND 
FINANCE (NO. 3) BILL.

Mr. Chairman: We shall now take 
up the Finance Bill.

And Fina'oce {No. 3) 1988
BiU >

Shri U. M. TriveJi (Chittor): May 
I point out that there is no quorum 
in the House?

Shn A. M. Thomas (Emakulam): 
When such an important Bill is being 
moved there must be at least quorum.

Mr. Chairman: The bell is  being 
rung. There is quorum now. The hon. 
Minister may move his motion.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamafthafi)- 
May I with your petmission take up 
both the Bills, Finance Bill No. 2 and 
Finance Bill No. 3 together? Discus
sion might be had on botli the BUls 
together and when the voting  comes 
we can take them separately.

Mr. Chairman: Yes.

Shri T. T. Krishnamachari: I beg to
move.

(1) “That the Bill to  increase 
or modify the rates of duty  on 
certain goods imported into India 
and to impose duties of excise on 
certain goods produced or manu
factured in India and to increase 
the stamp duty on bills  of  ex
change, be taken into considera
tion.”

(2) “That the Bill further  to 
amend  the  Indian  Income-tax 
Act, 1922, for the purpose of im
posing a tax on capital gains and 
for certain other piloses and to 
prescribe the rate M  super-tax 
on companies for  the  financial 
year 1957-58 be taken into consi
deration.”

Mr. Chairman, when I sought leave 
of the House to introduce .the  Bills 
on the 30th of November, I explain
ed at considerable length the reasons 
for bringing forward these two mea
sures and I do not, therefore, propose 
to take up the time of iiie House in 
repeating what I said that day. Even 
so, I think it would perhaps be worth
while just mentioning some  of  the 
salient reasons for the step that  we 
have taken. >

As I have said in my speech  that 
day, the resources of the Plan needs 
to be augmented, and it has to |»e :̂ e 
constant endeavour of Governmiejit  ̂, 
see that the  Plan  doeŝ not  sui)̂.




